IN THE CENTRAL ADMINISTRATIVE TRIEBUMAL, JAIFUR B3MNCH, JAIPUR,
ok kok ok ok

. Date of Decizion ¢ 16,2.94,
OA 50,94 .

FRIPAL SINGH eees APPLICANT,
Vs,

UNION OF IMDIA & ORS, ees RESPONDENTS.

CORAM:

HON' BLE MR, GCPAL KRISHNA, MEMBER (J).
HON' BLE MK, O,P. SHARMA,  MEMBER (A),

For the applicent cee SHRI J,.K, KAUSHIF,
For the Responlents .o -

PER HOM'PLE ME,., GOPAL IRISHNA, MEMBER (J).

"Applicant Kripal Singh in this applicaticn a/5 19 of the
Administrative Tribunils Act, 1985 (for short the hct), has

éhﬁilénged the termin3tion of hiz services w.e.f. Octcber, 1933
from the rost of Pointsran 3nd his prayed for 2 direction to
the responients to regularice hic servicez 2nd allow 31l conce-
quential benefits 2% admissibhle under the rules,

2. We hazve h:s2rd the leirned councsel for the applicant &nd
have gane through the records,

3. The applicant h3s admittedly not made &ny reprezerntition
to the concerned authority reg3riing his grievince hefore
approaching this Triban2l, 2s envis2ged by Section 20 of the Act
and there i¢ nc order in writing by which ths applicant is
aggrieved, We do not find any erceptiondl circumstances dis-
pencing with the reqgiirement of m3king 2 reprezentitinn bhefore
filing the present petition, In the circimstiances, w2 hold
thit the present petition iz premature 3and it is therefore
dicmicsed 2t the stage of &Imizsfion. |

4, The 3pplicent is, howaver, fre= to mdke  rerresent3tion
to the concerned Juthorities 3¢ to his grievance 2rd if the =3me

i® rececived by the rezpondents, they m3y decide it in 2coordance
with riles, instruction® @nd guidelines on the subject., The
applicant shall, hoWever, be free to file & freech OA in c3se

he iz 2ggrieved by the decision t3ken on his representétion,

| <;¥h3@4
( 0.P, SHARMA ) ( GOPAL ¥RISHMA )
MEMBER (A) MEMBER (J).



